
IShri K. Lakkappa] 
medium scale manufacturers can 
directly purchase steel in full rakes 
from steel mills at' a discount rate 
which is much below the stockyard 
rate.

ME. SPEAKER: You have one 
statement for yourself and one for 
me. is it so?

SHRI K. LAKKAPPA: I am giving 
you useful information.

MR. SPEAKER: I thought you will 
take me into confidence. This is 
rather unfair to me.

SHRI K. LAKKAPPA: You are
going through my statement, I know 
it. It comes within the purview of 
the statement.

It is said that although the facility 
of lifting steel directly from producers 
-in full rakes at concessional rates has 
been extended to small and medium 
sized consumers, not many such con­
sumers are in a position to utilise 
this since it involves the blocking 
of a large sum of money for a 
long period. Tradesmen have con­
verted the situation to their advant­
age. They approach small units to 
buy steel from mills on their behalf 
and are exporting, under the policy 
of Mr. Mohan Dharia, even sanitary 
fittings. They are now allowed to be 
exported to Gulf countries.

MR. SPEAKER: Mr. Lakkappa, you 
are completely breaking my direc­
tions.

SHRI K. LAKKAPPA: With these 
words I am gondtiding. The situa­
tion in the Southern States has net 
only aggravated, but all developmen­
tal activities have completely come 
to a stop. Therefore, I would like to 
urge upon the Minister: kindly con­
sider this and review the whole situa­
tion and see that the required mate­
rial tor constructional activities— 
buildings, roads and other economic
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activities—are made available in all 
the States, including Karnataka. 
Kindly see that there is proper pub­
lic distribution system for this raw 
materiel, without any strings or con­
strains. There should be »o  black- 
marketeers. I would like to make 
one suggestion-----

MR. SPEAKER: This is not a
debate, Mr. Lakkappa. I have given 
a direction, and it must be imple­
mented. You have completely broken 
my direction. It makes my task very 
difficult.

SHRI K. LAKKAPPA: I request
the concerned Minister to discharge 
his responsibility to the House and 
make a statement. Sir, will you 
kindly direct him to do it?

MR. SPEAKER: I am not directing 
anybody.

(ii) Reported transfer of Shares or 
Malayalam Plantations Ltd., to an 
Indian Company in  violation of the 
Foreign Exchange Regulation Act.

SHRI K. P. UNNIKRISHN AN 
(Badagara): The Malayalam Planta­

tions Ltd. is a company registered in 
UK and having its registered office 
in London. It is one of the biggest 
plantation groups in India with large 
number of estates of rubber and tea 
in Kerala and Tamil Nadu. The Maha- 
yalam Plantation shares are quoted 
in the London stock market end clas­
sified by “The Financial Times” , 
London as a rubber company.

After the Foreign Exchange Regu­
lation Act was passed by the Parlia­
ment in 1973, this company has been 
busy trying to frustrate the legisla­
tive intentions of Parliament and to 
overcome the regulations made under 
the FERA for dilution of foreign 
equity holdings. The Malayalam 
Plantations became a wholly-owned 
subsidiary of Malayalam Plantation* 
(Holdings) Ltd., UK in 1977, majo­
rity of whose shareholders are trusts, 
banks etc.
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Under the FERA, Melayalam Plan­
tations had to Indianize it$ capital 
before 31st March, 1978. Now it is 
leamt that those associated with the 
company have floated yet another 
Indian company, Malayalam Planta­
tions (India) Ltd. in Cochin with 
the object of taking over the assets 
of the UK company. The authorized 
capital of the new company is only 
Rs. 5 crores whereas as per the 
balance sheet, the Indian assets of the 
UK company alone are more than 
Rs. 7 crores and by actual market 
valuation at current prices, more than 
Rs. 20 crores. It is also understood 
that some time ago in a statement 
filed with the Reserve Bank, the 
Company had given the value of net 
-assiets at Rs. 25 crores or around. 
The shares of this UK company are 
quoted in the London share market 
at 31d. for a 10d. share. It was 
quoted earlier even at 57-l/2d. Among 
the directors of the New Indian com­
pany, 2 of them are employees, one 
legal adviser, one stock broker and 
others interested directors. Thus it 
is a clear attempt to frustrate the 
legislative intentions of the Parlia­
ment and circumvent the FERA rules 
o f  Indianization. If this proposed 
transaction, based on bogus figures, is 
allowed, the Government will lose 
huge amounts by way of stamp duty, 
registration fee and other taxes.

Here. I would invite the attention 
of Mr. Mohan Dharia. This company’s 
bulk acreage has been in rubber, and 
It has been known as a rubber com­
pany, indicated even by the classifi­
cation for long by the share columns 
of the Financial Times, London as a 
rubber company. In India they have 
always enjoyed all the facilities of a 
T u b b e r  company and still have 22,126 
acres of rubber as against 18,064 acres 
■of tea. Further, to reduce rubber 
acreage to pass off as a tea company 
large areas of rubber plantations are 
being cleared after immature slaugh­
ter tapping. This is nothing but 
'wanton destruction of our plantation 
■wealth.

As the House knows, a tea com* 
pany can have 76 per cent foreign 
holdings while for other companies ft 
can only be 49 per cent. So, they 
are clearly trying for an alternate 
method to circumvent the law of the 
land. As this is likely to frustrate 
the efforts of Parliament and Govern­
ment to reduce the dependence on 
foreign capital, the Finance Minister 
and the Commerce Minister may make 
a statement on the issues I have just 
raised.
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